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/ 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
	CAT/J/13 

AHMEDABAD BENCH 

O.A.NO. 200/21 

DATE OF DECISION 	
ro 

Ohr i.'. rmtc l 	 Petitioner 

_1LTkor 
	

Advocate for the Petitioner [sj 
Versus 

!nion of ?nriia 	 Respondent 

r S, 	- $f a y0 	 Advocate for the Respondent [sJ 

CO RAM 

The Hon'bte Mr. "IT hakrfthnon : 	er-i-er ' 

The Hon'b!e Mr. 	I oxon 	o : 	om'er (J 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ! 
	

V7  
Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



:: 2 :: 

Shri R.M. Patel 

1)1514, Sector I, 
Parshvanath Township, 
Saijpur Bogha, Naroda Road, 
Ahmedahad. 	 : APPLICANT 

(Advocate : iR.D.M. THAKKAR) 

Versus 

UN I (YN OF I ND I A 
(through the CoHector, 
Central Excise and 
Customs, Ahmedabad) 

The Deputy collector 
(P&V), Central Excise 

	

and Customs, Baroda. 	 : RESPONDEMTS 

(Advocate : MRS. P.SAFAYA) 

	

0 F. A L 0 R 1) E R 	 Date : 2.O5.98 

O.A. 130Pf1 ri 91 

Per: Hon0ble Shri V.Radhakrishnan : Member (A) 

Mrs. P.Safaya is present. None present 

:for the appl icant. 

Dismissed for default. No Costs. 

	

(Laxman Jha) 	 ('!.Radhakrjshnan) 

	

Member (J) 	 Member (A) 

mh 


